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' CENTRAL ADMINISTRATIVE TRIBUNALGUWAHATI BENCH.

4
t

.g:

0.A. No. 199 of 2005,

DATE OF DECISION: 02.08.2005

% Mr.Ch1Singh | o  APPLICANT(S)

* Mr.P.K.Roy.Choudhury ' .

ADVOCATE FORTHE

“ APPLICANT(S)

-/ VERSUS - -

. U.OL & Others - RESPONDENT(S)
Mr.M.U.Ahmed,Add].CGSC o - ADVOCATE FOR THE
- - RESPONDENT(S)

THE HON '‘BLE MR.JUSTICE G. SIVARAJAN, VICE CHAIRMAN
- THE HON'BI.E MR. K.V. PRAHLADAN ADMINISTRATIVE MEMBFR.

4.

| ~ Whether their Lordshlps ’W'ish to see the fair copy of the

. Whether Reporters of looal papers may be allowed to see the

judgments?

- To be referred to the Reportér' or not?

judgment?

Whether the judgment is to be circulated to the other /
Benches? ’ ‘

. ’ o . C%J _ ~ a
Judgment delivered by Hon’ble Vice-Chairman. | "



. SUIVARAJANJ(V.C) |

 CENTRAL ADMINISTRATIVE TRIBUNAL, GUW AHAT] BENCH _ -
 Original Application No.199 of 2005. | |
| Date of Order This the 2* Day of August, 2005.
HON’BLE MR JUSTICE .G. SIVARAJAN VICE~CHAIRMAN ’;
HON’BLEMRK.V. PRAHLADAN ADMINIST RATIVEMEMBER

1. SriCh. Itocha Singh, ' !
Veterinary Field Assistant, ‘
33 Assam Rifles, :
C/0 99 apo,
‘Presently postedat - -
33 Assam Rifles, Knlctidng . Kakching
. Manipur. =~ © o0 ~ Petitioner

By Advocate MrP.X. Roy, Choudhury, ’
Mr. B KKar Mr.JDas :

-Versus- _
1. The union of India,
~* Represented by the Secretary to the Departm ent of Home Aﬁ‘axrs
Sansad Marg, New Delhi.

2. The Direétor General,
Assam Rifles, Shillong-11.

3. Thg Commandant,
Assam Rifles, , .
- Kakching, Manipur. ' . Respondents.

By Advocate Mr.M.U.Ahmed, Addl.CGSC. |

ORDER(ORAL)

Applicant, a Veterinary Field Assistant under the 33 Assam Rufles, C/0 99 APO,

18 presently posted'at 33 .Assam, Rifles, Kékc’hing, Manipur. He has ﬁled this application

for direction to the. concemed respondents to revise hxs scale of pay as per the sh Pay

Commlssxon recommendatlon e, from the existing scale of pay to Rs 4000/— Rs 6000/~

fox the post of Vetermary Field Assxstant under the Directorate of Assam Rxﬂes 'I‘he

apphcant relxed on the order dated 11.12, 02 passed m Q.ANo.65 of 2002 wherem this ’

Tribunal has issued, direction to the Resp_oqde_:nts to tmplem ent the undeﬂaku?g wnthm the

period of three m@nfhé. The applicant has stated that in spite of mprvesentatiohs datéd

W' ’ ' ' S
N . > . M . N



, ~11.S.1992(Annexure 1), 8.2.1998 (Annexure V), July, 1999 (Annexure V) and

B 5.6.2005 (Annexure VI), the Respondents haVe not upgraded the pay scale.

2. We have heard MrP. KRoy Choudhury, learned counsel fm‘ th.e applicant and

‘MrM.U.Almed leamed Addl c.gs.c appearmg for the Respondents It is not clear ﬂmt _

whether the dxrect:on issued by this Tnbunal in' O.A. No.65 of 2002 dated 11.12. 2002 has

been complled with. However, the apphcant’q representations fatest being Annexure VI,

dated 5.6.2005 18 stated to be pending before the Respondents. In the circumstances, we

dirdct the Respondents to congider the repfesentation dated 5.6.2005 (Annexure VI) and ‘

pess appropriate orders within a periovd‘of three months from the date of receipt of this |

order. The applicant will produce the’- copy of the order before the Respondents for
compliénee. W " |

Application is disposed of as above at the admission stage itself.

(K.V.PRAHLADAN) - (G.SIVARAJAN)
ADMINISTRATIVE MEMBER .~ VICE-CHAIRMAN

L)
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IN THE CENTRAL ADMMSFRATNE TRIBUNAL:
GUWAHATI BENCH

GUWAHATI

ORIGINAL APPLICATION NO. 1 q Q‘ /2005
Sri Ch. Itocha Singh.......... Applicant

-VS..-.

Union of India & others. ....... Reépondents. '

SYNOPSIS

This is an application for granting of revised scale of pay
to the petitioner who has been holding a post of
Veterinary Field Assistant in the Directorate of Assam

- Rifles. The sole claim oOf the petitioner rests upon the

recommendation . made by the 5% Central -Pay
Commission and while the other Central Govt.
Departments have adopted the revised scale of pay to the
VFAs. |

INDEX
S1. No. Particulars | Page
1. APPLICATION o 1—19
2, VERIFICATION | =
3. ANNEXURE-I Y g
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
Guwahati Bench: -

AT GUWAHATI.

({ An apphcatlon u/s 19, of the Central Admmxstratlve
Tnbunal Act, 19835.)

OANolqa{ .......... of 2005

Sri Ch. Itocha Singh,

Veterinary Field Assistant,

33 Assam Rifles,

C/O 99 APO,

Presently posted at

33 ASSAM RIFLES, KAKCHING,

MANIPUR.
eeserseeserenen..PETITIONER.

1. The Union of India,
Represented by the Secretary to the Department of
Home Affairs, Sansad Marg, New De1h1 '

2. The Director General,
Assam Rifles, Shillong- 11.

3. The Commmandant,
Assam Rifles,
Kakching, Manipur.



'DETAILS OF APPLICATION :

PARTICULARS AGAINST WHICH THE APPLICATION

AR A A e e

‘HAS BEEN MADE :

1.

4.

This . apphcatlon ‘has been made agamst the

mactlon of the concemed respondcnts in revlsmg |

the ‘scale of pay as per the recommendation .

made by the 5% ‘Central Pay Commission by )

wmch the petmoner is entitled for a rev:sed scale o

of pay @ Rs. 4000/- to Rs. 6000/- as he is
holdmg the post of Veterinary Field Assistant.
under Assam Rifles and also he” has been
discriminated as the other départments has
already adopted the rewsed scale of pay for the .
post of VFA.

JURISDICTION:: | .
The applicant declares that thlS Hon’ble Tnbunal' __

'has‘got jurisdiction to adjudicate the matter in
' regards to which this application is made.

LIMITATIONS: L
This ~applicant further declares that this
application is well within the period of limitation

prescribed - under Section 21 of - the
Administrative Tribunal Act ,1985.] |
FACTS OF THE CASE::

4.1. That this applicant is a citizen of India and a

permanent res’identi of Lamdeng Mayai Leikaie,
SPO Lamsang Bazar, Imphal, Manipur was

" appointed on 16.3.92 after due selection, in the




post of Veterinary Field. Assistant ( herein after

referred as VFA ) in 18 Assam Riﬂes in the scale
~ of pay Rs 950-20-1150-EB-25-1500/- pm. plus
other allowance as adxmsmble under the emstmg.
: rules from_ time to time. It would be relévant to
note here that at present the pefitioner has been -

.'permanently “posted at 33 Assam Rifles,

B Kakchmg, Mampur

4.2 -ThatA the educational ‘_qua]jﬁcatioh of ~the' -

+ petitioner is graduate in science and also

4.3

A copy of the appomtment letter - is annexed

heremth as ANNEXURE- I

‘completed training for the post of VFA eeeuﬁng .

1st division from Veterinary Field Assistant

“Training Centre, Govt. of Manipur under
Veterinary ~ and - Animal Husbandry |

Department Mampur, in the academlc sessmn
“of the year 1984-85.

‘.Copieslof the graduaﬁon'certiﬁcate and certificate

of VFA trmmng are = annexed herewith as
ANNEXURE II-A and 1I-B respectlvely

That the grievance' of the petitioner leadjng to

- the preferring of this ap’plicatien’is'that non-

. extention of upgraded scale of pay of Rs
4000/- 6000/- pm as he is legally entitled for




4.4

4.5

the same under the revision of pay scale by
the 5% Pay Commission recommendation
from 1.1.86.

That the petitioner states that the minimum
required qua]iﬁcétion for the appointment in
the post of VFA is matriculation with diploma
or .certiﬁcatc or experience of one or two years
as it may as per the revision of pay scale
under the Sth pay commission
recommendat_ion, the central Govt. revised
pay scale of Veterinary Stuffs/or para-
vererinarians equally to the pay scale of Rs
4000/ - 6000/. In Assam Rifles there are two
scales of pay in existence, viz., Rs 950-1500
pm for the non- matric with certificate in
veterinary science and Rs 975-1540 for
matric with diploma in veterinary. But there
is no separate pay scale for the holders of
the post of VFA having certificate in
veterinary science with matriculation. They
have only been allowed the scale of pay of Rs
975-1540, which is otherwise applicable to
the diploma holders. |
That the petitioner states that the revision of
pay scale has been implemented by all the
concerned departments of the central Govt.
but in case of the post of VFA of Assam
Rifles, the Directorate General, Assam Rifles
has failed to implement the same by taking




4.6

4.7

the chance of non mentionir;g the
nomenclature of VFA in the column of
veterinary stuffs of the Central Civil Service (
revised pay ) Rules, 1997. Instead of
implementing the pay scale given in the first
schedule of Part B of the said Civil Service (
revised pay ) Rules, 1997 i.e., 4000-100-6000
by taking analogy of the post of veterinary.
stuffs as described in section 30 of the Indian -
Veterinary Council Act, 1984 where it is
clearly stated that what ever the names may
be called but the Directorate General, Assam
Rifles has implemented the CCS( RP ) Rules
1997 in schedule A i.e., Rs 3200-4900.

That the petitioner submitted representation
on 11 May 1992 before the complemented
authority having a prayer therein for grant of
matriculate scale of pay. |

A copy of the representation dated 11t May
1992 is annexed herewith as ANNEXURE- 1L,

That the petitioner states that the authorities
concerned have ‘paid no heed to the aforesaid
representation dated 11t May 1992,

‘Thereafter the petitioner again submitted a

representation dated 18.2.98 whereby it has
been prayed to implement the 5% Central

Pay Commission’s recommendation in case of



 revised scale pay to the VFAs. The petmoner
in his representation stated that he had

passed B.Sc. with quloglcal science and

- diploma in vetérinary s'cie‘nce» and quaﬂﬁéd- |
for Assistant Vetermanan and thercby prayed "

. for granting of the revised scale of pay as per
"the St Pay Commssmn Report Gettmg no
‘posmve reply, the petitioner again preferred
another application dated 26.07.1999 before

 the authorities concemed in the same line

: mcorporatmg the : same prayer thereof but the

' ‘.result was same, the authorities nelther_ o
looked into it nor’ pa1d any interest to
consider the legmmatg claim of the pentloner.
That the petitioner states ‘that thereafter he
had approached the authorities concerned for B
several times but got no positive result and

_ultimately on 05.06.2005 he again preferred
another "application incorpbrating the same
prayer but till date nothing has been done.

- A copy of the representatlon 18.02. 1998 1s :
annexed hereWIth as ANNEXURE - IV.

A Copy of the representatlon dated 26 07. 1999 .
‘is annexed herew1th as ANNEXURE - V.,

A copy of the representatlon dated 05.06. 05 is
'annexed heremth as ANNEXURE VI |

N
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‘That the petitioner states that although the

authorities concerned has not acted upon the

representations inade by him in several times
' for revision of scale of pay as per the 5% Pay
.’ Commission Report yet it has accepted that
 there is some »anomélies as regards to the B
. scale of pay to the VFAs. In that regard the -
 authorities have pﬁb]ishcd a nOtiﬁcaﬁdn_
‘dated 24.04.2001 whereby in paragraph -7 it
 has been admitted that the scale of pay to

VFAs have been revised by the 5% pay

-Commission to Rs. 4000/- 6000/-. Further it

has been conceived that 1t has taken up to

| - accord implementation of revised scale to the

post of VFAs in Assam Rifles.

A COpy of the Notification dated24.04.01 is
annexed hereWit,h’ as ANNEXURE - VIL

That the Govt. of '.Arui;achal Pradesh,

Department " of “Animal Husbandry‘ and
Veterinary also accorded a notification on
13.05.99 whereby it had been approved the

"re~designati6n. of the posts of Para-
veterinarians in ‘the Department of Ammal L

Husbandry and Veterinary and also extended

‘the benefit of scale of Pay as recommended by
the 5t Central Pay Commission.




10

" A copy of the said notification dated 13.05.99
is annexed herewith as ANNEXURE — VIIL.

4.11 That the petitioner states that a similarly
‘'situated person has preferred an application
before this Hon’ble Central Administration
Tribunal, Guwahati, by way of O.A. No. 65 of
2002 wherein this Hon’ble Tribunal has
directed the " authority to pay the said
petitioner the revised scale of .Pay as pér the

recommendation of the 5% Pay Commissions.

‘A copy of the order dated 11.12.2002 is
annexed herewith as ANNEXURE -IX. |

5. GROUND FOR RELIEF GROUNDS
5.1 For that the authorities have failed to consider

his representations while he is legitimately entitled
to the revised scale of pay as per the 5% Central
Pay Commissidn recommendation and therefore
the inaction on the part of the appropriate
authority is bad in law.

5.2 For that the authorities concerned have also
failed to consider that all the concerned Central
Govt. Departments have approved and fevised the
scale of pay as pér the 5t Pay Commission Report,
therefore failure on the part of the ASSAM RIFLES

is arbitrary as well a discriminatory.

10
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5.3 For that the inaction on the part of the eoncemed
‘respondent to adopt the revised scale of pay as

| per the recommendation of the 5* Central Pay

Commission is* highly prejudicing for the
- petitioner and he is legally entitied for the same.
. DETAILS OF REMADIES EXHAUSTED

The applicant begs to state that he has exhausted all
' the remedies available to him and there is no other

| altematiire_ remedy and hence he is approaching this
Hon’ able Tribunal by way of filing this application.

. THIS MATTER IS NOT PREVIOUSLY FILED OR -

' PENDING BEFORE ANY OTHER COURT.
- This apphcant states that he has not ﬁled any wnt

. petition or any Suit before any court or any authonty

or any other bench of his Hon’ble Tribunal regarding
~ the grievances for which this application has been |

made and there pendmg before any of them.

' 8.RELIEF SOUGHT FOR:

Under the aforesaid circumstance' the petitioner
prays that this application may kindly be admitted,
relevant records may be called for, after hearing the

'partles and on causes shown and perusal of the

records be pleased to grant the following rehef

a. To 'dire'ct the concemed respondents to revise the -

scale of pay of the petmoner as per the 5t Pay

- Commission recommendanon ie. from the existing

scale of pay to Rs 4000/ Rs 6000/ for the post of -

11

RS S
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Veterinary Field Assistant under the Directorate of
Assam Rifles ; and

~b. .Any other relief or relives as Your; Lordships deem
fit and proper for the ends of justice.

9. This application has been filed through advocate.
10. Particulars of IPO

12
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VERIFICATION

7

. L, Sri Ch. Itocha Singh, Véterinary Field Assistant,

- -33 Assam Rifles, C/o 99 APO, Kakching , Manipur, do
'hereby venfy “that ‘the contents. of paragraphs

..........'..;.J..;e‘ ..... essccces é.f» ..../Z.’t...).l .......... ceeees.  Qare

true to my personal knowledge and paragraphs
Ceeeenenns J,,.Z,.; . to.. f;.b,)'? 8/?behevedtobetrueon

legal advice and that I have not suppressed any material

' facts

Date: 24 05 o o @ %mw

Place: OUvochan - D Signature

- applican't. .

13
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Ch. Itocha Smgh (VFA)

18 Assam Rrﬂes
Cl0 99 APO_ o
o o The Director General Assam Rifles
Shillong - 793011 -
(Through proper channe\)
Sdb PAY SCALE NEWLY APPOINTED VFA
Sir, : ,
4. “With reference to your drrectorate apporntmént \gtter No. 1401 5/25 85/V! FA/A-
2 (Med) dated 16th March- 92 \ amto state the fo\\owrr glines for your consrderatron
please. v , : o
ty al18 Assam Rffles on 20—’4~92."

2. Accordrng to your | drrectron | have romted du

3 |wouldlike to draw your
2-8 Nov. 91 (Photostat copy &
who have passed matrrculatr
given pay scale of Rs. 975 2
to inform you that | have passed B.

requisite certificates were also pro

5-1150-EB- 30:-

kmd attention on Empld
ttached) in whrch you ha
on and havrng diplor]

Sc. with drp\om
duced befdre th

after havrng h\gher au

yment News page No.7 dated
e advertised thatthe candidate
ain veterrnary scrence will be.
1540/- PM. At thrs juncture | have
ain \leterrnar‘y science. Allthe -

e rntewrewrdg board. But | am .
alification | héve been grven pay

sorry to apptize you' that even
scale of non- -matric ¢ candldates ie., Rs 950 20 -1150-EB- 25 1500 - PM
mentroned above | |mp\c>re you {o. kmfilv re- consrder my

4 In view of efacts

case sympathe{t,rcally d allow meto draw pay §

cale of matri¢c can
L 4 vide your above Emp

didate i.e. Rs.
loyment

975-25- 1156-EB
News.
5 Forthis. act of your krr dness '| sha\l'e\!/er r

i
R

Statlon ClO 99 APO
Dated 11thMay19925 S

30 1590/ PM as pro'mrse

emgin grateful to you, Sir.

i
H
i
]

.; ’
Your faithfully,.

.sd- Q)éf
h. Itqcha Singy

'(c




<0 Assam tuz:J;és .

c/0, 99 AO, \

10
\ Shillong-11.
o~ ( Through PrOper Lhannel )

a,_nwcum of gazé't.té,‘

"MUording o0’ your 'abow oxde
Field- Aaa‘tt ‘VEA) h

reCOmendat.ion .1n01ucurig pay,i sc;
“copy Of C@S$(Revised: Pa,y) forive
kind perusall.'f -

" .-«;-,5. SRR ¢ therefore request.t;ot-review
earliest ‘convenience : ‘and kindly_.allo

of (. 4000~ 100-6000) 'as. publi‘shed"‘in the
staff L = .

O, ‘
to -you,

nn uu., e L uL‘_.yuuz '-u idne
airi s :

Dates- |L‘--'l“reb 98,
i‘“Enclosure PP

e AL S S

‘/
¢ Directorate (:eneral &Sbam leles.

1;1.\

Request for review on’ the J.nplemenmon of new pay scale.

. (i) . Photo Copy of CCo(ReVisedz-Pay
ot R f0r Vety staff'-lcopy‘-‘

- Anseuge-
nEne - I

11 .11' an exfploy,ees as per

I am tO s_t.atef,the f0110vding linéa for your kind

iF e _
",;{ﬁpameticany at. youz'
AW revi Sledipay sca.le

foriveteri
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2. org Sed seatzal pay gﬂmmissionsrcco adnd aLlon V38
acconterd ana ‘lotiflc? ation had been issued the .in~ﬂc-
97 8n' : t.nlL

tilniztry. (Dephe oi‘:d-‘.:—:pe:*di"*rc) ‘on 30th Sept

revised pay had

revi snd 23Y scale _

repl: sccd by the qcale'vof. (s 4000 100-6001)
~ubliohed 10 “hat Gazetic, iyn part 13!, Sl |he.
44 X s1lsa requc._,ted tn L hlemant technicaLly

08 u:.fhr

that tho dacision;hss;4qame,

3. 111 VEA Of Assan hne S ar ';,'fﬁcfa‘,"-"kzi; in the 'field at
thels AW Ligk without aby superbisi¢ . thc vety surgedne |
put we @re getting Less pay. aven: 'having |same elig;blc ;

Cent¢a1 Covt Den*s.'ﬂbﬁ
‘13 am Lp,..s-ifjﬁd
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' CENTRAL ADMINISTRATIVE TRTBUNAL, GUWAHATI BENCH.
3 original Application No. 65 of 2002.
. o .

pate of Order : This the 1lth Day of December,2002.

. % : :
by The Hon'ble Mr Justice D-.N. Chowdhury, Vice- Chalrmah

:
I
|
|

The Hon'ble;Mr K.K.Sharma, Admlnlstratlve Member.

shri Soraisam Manimacha 51ngh,-

Veterinary Field Assistant of

Assam Rifles now posted at. .

A.R.Thoubal, a resident of Chlngamakha Malsnam

Leikai, Imphal West Dlstrlct, Manlpur , {...Applicant

By Advocate Sri S.M.Singh.
) ' - s o o

- Versus - ST a : P

’ ‘1. Union of India, - :
through the Secretary to the' : . o
Government of India, RS ' ‘ ' P !
Ministry of Home Affairs, . ' _ _

ew Delhi. S ot ' : t

;! 2. The M1n1stry of Flnance,

T through its Secretary.,

.‘cpl/covt of India; New Delhi.

“ .

%" 3. The Director General, -
Directorate of Assam Rifles,

_Shillong-793001.

e

- 4. The Deguty Inspector General, - Co ; : C . ¥
MP Range, Assam Rifles, S v o f Co - R
Imphal. :

C .5, The Commandant,
7th Assam Rifles,

Thoubal. espondents

. Iv :
. [
R

By Sri_A.K.Choudhury, Addl.c;3}s.c. b

CHOWDHURY J.(V.C)

y sééle-of‘

e}
oy

|
|
The issue relateS'to'upgradati on' of]

*

Veterinary Field Aséistént'lserv1ng :ih | Asgam Rifles - to
Lo R :

. .u‘

\L/,,/\/' %s.4000-6000/~ in parity WIth those other tounter ?érés.
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. {
,hls grievances. Mr qlngh also pointed out t¢ the repiy

2. Mr A.M. Slngh,v 1earned ‘counsel appearing for. the

appliCant stated that -the applieant. was 'agitating the

: matter in dlfferent forums and falllng to get any remedy he -

moved: the Imphal 'Bench of Gauhat1 High Co&rt'"in Writ

Petition(Clyll) No. 798 of 1999, Flnally by order dated

31.12.2002 the Writ Petltlon was dlsposed of dlrecting'the

+

appllcant to move the approprlate forum to se@<his remedyi

|

Hence this appllcatlon before the Tr1buna1 ﬁor Fedressal of

}

submltted by the respondents in whlch it was 1nHic%ted that_

the authorltyvtook a decision advising.the Assam Rifles to

process the proposal of‘cédre restructuring*Of the post of

Ce | S
B |
Vetnrlnarv Fle]d A551stants 1n the manrer . 1ndlcated by the

Mlnlstxy of Home Affalrs iin its ;COmmuﬁication< dated; -

!

- 17.12.99. The relevant text%ofathe ssidfe#mmhnicatioﬁ is|

I

{
S '
PR
| oy '
l : ! {

(i) DD(Pers) BSE5Hasiintimated thét a
proposal’; for cadregfrestrq*turing of

them; ITBP is also ‘proCE331nb " the
proposal ‘on  the ! same | liffes. - Assam
"Riflészﬁas advised b} Dir.(Hers), MHA,
to3fprooe=s the prdposal for cadre
restructuring of the post|of VFA. -
(ii),;r To malntalj) umifdrmlty
educational qualifi ation | ana’ pay

scales as recommended| by |the Fifth Ppay |

_ Commission, Assam leies was advised to
' o probéési{the proposal " in c>nsultation
with. the | BsF and| ITBP 'sp - that a
similar. “proposal oh uniflorm| 1inés ' is
formulated\ ’

O

, v (111) Askthe posts df vdter nary stff
~. . in BSF and: ITBP are coMbatiseﬁ while in

Assam leles VFAs a 'é'vciviLlans, to
, malntaln the unlformlty {in || the rank
 structuré, Assam leﬂeh'@ereIAdVisedfto
propose: fthe combatlé&tlon' of these
posts ‘as: wéll. © ] ’

’ Veterlnary staff 1s telnq plocessed by

{
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(iv) Sincc the matter is already
subjudice, any decision for upgradation
of pay spales in Assan Riflesvcan he
taken after finalisation of the Court

cage.”
v#} M A.M,.Singh, reavned counsel for thc applicant has also
. o

Jdrawn  our attention to  tac communication sent by the ,

N : Ministry of Home Affairs dated 71.3.1998 indicating its mind

imple@entation of upgradation of the p8y scale of-

inary Ficld Assistants in the Agsam Rifles. The said

c’ “ W)

E:’/)/‘cqgmunicatxon cicarly indicat ed the decision of the
b "aszthcrlty for revising the pay sca]e.'

Vmﬁ- ,

3. : We have neard Mr A.M.Singhy learned counsel for the
applicant and also M A.K.Choudhury. lcarned Addl.C.G.S.C.
for phe__gespondcnts’ at lengkh. considering the facts and e

circdmséances we arc of the opinion that the matter requires
- N ‘. . N N

-No further adjudication from our end. Yha Government has

K

‘

£ the pendency of

takeu'a decision in prihciple and in view o
ghe Court prOcﬂcding {he authority did not take any step for . .

imp}ementation of the matter. In view of tho clear statement
\ : :

made by the respondents We dispose of this application with

R

a direction on the respondents to implement the undertaking 5

.as oxped1t10u*]y as pos,lhlc, preferably within & periad of

_three months from the date af receipt of this crder. /

)]
)Y ) . . .
(f?Thc application thus stands digposed of. There shall,

A B N "“f‘,n\a
AP N owﬁvz?, pe no ovder as o costs.
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